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SHRI H. N. BAHUGUNA s I am grateful lo the 
hon. Member for making these suggestions, I must 
admit that there is a lot of deficiencies in this 
Department, and I regret I could not acknowledge 
the many points that were made in relation to the 
efficiency in this Department. I do not claim that this 
Department is an efficient one. We have to synchro-
nise ourselves with 50 crores of people and their 
needs. And yet we have a large section of human 
beings who have to deliver the goods. So far as Mr. 
Mani's suggestion is concerned about Section 5 (b) 
perhaps—he is more on section 5(b) than on section 
5 itself—that section provides for two things. One is 
taking over the licences that we issued to private 
companies for irrigation, Railway Departments or 
other things. Then he talked something about 
censoring or something of tee messages. Now, that 
has to be seen, I cannot say anything on that today 
because that will come before this House. As I told 
you earlier, we are bringing something on section 5 
but what shape that amendment of section 5 will be. 
I cannot say today. 

Finally, Sir, Mr. Krishan Kant gave me a 
complaint. I must acknowledge that. He has given 
me a complaint, I am grateful to him for giving me 
this complaint. I am sorry that this complaint should 
not have been acknowledged, much less remedied. I 
will certainly look into this and locate the fault and 
fix the responsibility. 

With these words, I hope that the House will pass 
this Bill. 

MR. DEPUTE CHAIRMAN : The question is : 
"That the Bill, as amended, be passed." The 

motion was adopted. 

THE    MEDICAL    TERMINATION     OF 
PREGNANCY BILL, 1969 

MR. DEPUTY CHAIRMAN : The Medical 
Termination of Pregnancy Bill. Dr. Debi-prasad 
Chattopadhyaya. 

SHRI BHUPESH GUPTA (West Bengal): Sir, in 
this connection, I have a submission to make. I 
think our Minister of State for Parliamentary 
Affairs,  Mr.   Om Mehta, is 

not handling the business in a proper way, at least in a 
manner which should do justice to * the Minister. In the 
morning he forced our friend, Mr. Uma Shanker Dikshit, 
the Leader of the House, to answer questions on venereal 
diseases. One Minister started with venereal diseases. 
And the other Minister now is forced to start with 
pregnancy. I do not know how the delivery will be like. 
But I hope it will be a good one. 
THE MINISTER OE STATE IN THE MINISTRY OF 
HEALTH AND FAMILY 
PLANNINGTOPADHYAYA) : I   am starting 
with  the termination of pregnancy, not with 
pregnancy. Sir, I move : 

"That the Bill to provide for the termination 
of certain pregnancies by registered medical 
practitioners and for matters connected there with 
or incidental thereto, as reported by the Joint 
Committee of the Houses, be taken into 
consideration." 

[THE VIGE-CHAIRMAN (SHRI AKBAR ALI KHAN) in the 
Chair] 

Mr. Vice-Chairman, I think the legislation that is 
being brought before the House for its consideration 
is an Important piece legislation. It is important in 
more than one sense. It has social, moral and medical 
bearings. The Bill is primarily designed to liberalise 
the existing laws regarding the termination of 
pregnancy. As you know, Sir, this Bill was before 
this House and it was referred to a Joint Committee 
consisting of Members of both the Houses. And this 
has been considered and processed in the Joint 
Committee and what is now before this House is the 
product of the labour of the Members therein, in that 
Joint Committee. 

Sir, I fear that this Bill will, or may, be objected 
to on several grounds. But at the Committee level it 
has been found that it has recieved the approbation 
of the majority of the people and even those who 
have objected most of them have not objected on 
principle but in respect of certain details. But before 
this House takes up the Bill for detailed discussion I 
would submit certain considerations before the 
honourable Members. 
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I think now, all over the world, the question of the 
emancipation of women and the f question of child 
welfare and medical care, particularly that of mothers 
and children, are being given very important 
consideration. Moreover, tradition, morality and other 
related questions are undergoing a considerable change. 
It is in this context, I think, that the question of 
termination of pregnancy has to be viewed, and 
sympathetically viewed. 

In support of the Bill we may offer certain 
argument. Some of them, we may say, are general, 
and others special. Before I speak of the special 
argument I think it will be in the fitness of things 
that I refer to certain general arguments. First, I 
should say that there are some social reasons for 
bringing forward this piece of legislation. The social 
outlook, as you know, has changed. The concept of a 
happy family is something that we did not know 
even 25 or 30 years ago. The idea of a big family, 
the idea of an unwanted child, are not found favour 
with most of the young and educated people. Even 
the poor. Even the poor, uneducated people find it a 
sort of burden to support a big family ; for the 
children of big family cannot be given proper 
education and facilities for growing into fine 
manhood. So, I think, the State should help those 
people who do not want to have big family, who do 
not want to have children whom they cannot provide 
with the necessary care and education, necessary in 
the context of modern days and modern outlook. 

Secondly, the moral consideration underlying this 
piece of legislation is also noteworthy. A woman who 
has to bear unwanted or illegitimate children is not 
favourably looked upon by society. We should see that 
those unfortunate women who become mothers not in ac-
cordance with the general norms of society, are not 
necessarily disdained, frowned upon and ignored. They 
have also their calls, and it is a phenomenon now 
sympathetically consi-• dered all over the world. There is 
no earthly reason why our society should not look upon 
this problem on compassionate grounds, because you 
know, Sir, we say that in our society, with our tradition 
and culture, our swadharma have a balance with 
yugadharma, the spirit of the society. A society which in 
the name of traditions is always backward-looking and 
never forward-looking cannot   assimilate the 
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finest values, the modern values, from other cultures. 
Not only from other cultures, but even the finest 
values of modern culture, which are not peculiar to 
any particular country, cannot be assimilated unless 
we broaden our outlook and deepen our inlook, and 
become free enough to take in what our liberalised 
society, what our modern society, has to offer. And 
that would make our families more scientific and 
more happy. So, I think, the moral considerations are 
not divorced from the social considerations. All 
these are interlinked with the economic necessity of 
the time, the pressing necessity of the time, namely 
that wc do not like to see that our children are 
brought up in a very gloomy, dismal and poverty, 
stricken circumstances. 

In addition to these considerations, another 
general consideration which we have to bear in mind 
is the medical consideration. When women under 
circumstances beyond their control have to bear 
children, not only are the children unwanted, but the 
poor mothers who have to bear the children are also 
put under very difficult situations from the medical 
point of view, apart from economic, social, etc. So, I 
think, we should try to appreciate the moral 
psychology of the expectant mother, the mother who 
is expecting but who is not willing to have the baby. 
Her psychology should be sympathetically 
considered and on compassionate grounds 
appreciated and we must do something about it. 
Another argument which was offered long ag° by 
John Stuart Mill was whether we have a moral right 
to bring into the world a child whom we cannot 
morally and properly bring up. It is a very important 
consideration, whether our freedom to procreate 
should be inconsistent with the freedom of the future 
citizen to be brought up in the proper atmosphere, in 
the proper environment, having a good education, 
having good economic and other facilities. So all 
these general considerations are lending support to 
this piece of legislation. 

Apart from these general considerations certain 
special considerations have also been offered by the 
Members of the Committee and by those who have 
thoroughly gone into the Bill. I think our objective 
to liberalise the existing rules and laws relating to 
abortion will not be realised unless certain specific 
measures are taken. 
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[Prof. D. P. Chattopadhyaya] 
And I think in taking the final decision regarding 

the termination of pregnancy the view of the 
competent medical practitioners should be given top 
importance. You know, Sir, it is a very delicate 
operation and it cannot be left to people who are not 
otherwise competent for it. When actually this Bill 
was brought about we wanted that the people who 
would be entrusted with this delicate job of operation 
should be very qualified people. So on the one hand 
we have to see that the operation is performed by 
qualified people and on the other hand we should see 
that the qualification should not be laid down in such 
a fashion that people satisfying the qualification are 
not available. We have to bear these two considera-
tions in mind. We have to liberalise the existing rules 
without endangering the safety and security of the 
expectant mother. In the Indian Penal Code section 
45 it was stipulated that a general medical 
practitioner could perform this operation. But we 
thought that it would not be wise to allow a general 
medical practitioner to undertake this delicate and 
responsible operation. So we thought that the term 
"general medical practitioner" should be redefined 
having in view the improved qualifications necessary 
for undertaking this sort of delicate operations. So 
one thing that this modified legislation is placing 
before the House for consideration is what sort of a 
medical practitioner may be allowed to perform this 
delicate operation. 

Another consideration is that we have to visualise 
the eventuality of the failure of the contraceptive or 
other methods usually followed by the couples in 
planning their family. So unless we visualise the 
possibility of the failure of the methods, we cannot 
justifiably allow the doctor to terminate pregnancy. 
Therefore, that eventuality has been contemplated 
and incorporated in this Bill. 

It was also discussed and debated in the 
Committee as to who should be the guardian and 
whose consent should be sought in case of 
termination of pregnancy. Formerly, it was thought 
that the person who is in care of both person and 
property of the woman should be deemed as the 
guardian. The Joint Committee thought it necessary 
to liberalise the definition of  guardian and   that 
liberalisation could be 

brought out by defining guardianship only in terms 
of care of person and not of property. If we put the 
conjunctive terms person and property, then the 
qualification of guardianship becomes more 
restrictive. In order to liberalise this we thought that 
person will be deemed as the guardian of a woman 
who only has the care of the person in question. 

This question of guardianship arises only in the 
case of a lunatic woman or a woman below the age 
of eighteen. By implication we submit that a woman 
who is adult and not mad should be deemed to be 
capable enough to take decision regarding whether 
her pregnancy will be terminated or not. So, I think 
if this right of an adult woman is recognised and I 
do not know why it should not be—then we will be 
really breaking a new ground in respect of social 
transformation. 

The question was proposed. 
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THE VICE-CHAIRMAN  (SHRI AKBAR I      ALI    
KHAN) :     Dr.     (Mrs.)     Mangladevi Talwar. 

SHRI A. D. MANI (Madhya Pradesh): Men also 
can speak, Sir. 

SHRI A. P. CHATTERJEE (West Bengal) : 
Why should Mr. Mani speak, of all ? 

DR. (MRS.) MANGLADEVI TALWAR 
(Rajasthan) : Mr. Vice-Chairman, Sir, I rise to 
support this Bill. It is a measure which is long 
overdue and I would like to make it very clear that it 
is in the interest of women that this measure has 
been brought before this august House. Legal 
abortion as a measure  of terminating unwanted 
pregnancy has 

■» existed from time immemorial. The problem of 
induced abortion is a complex one involving various 
factors as pointed out by the hon. Minister—social, 
physical and individual and pertaining to the 
medical side. Many studies have been done on this 
subject in various countries but time would not 
permit me to go into the details of those studies. I 
will give you some particular facts about these 
studies in India. Studies on this subject have been 
carried out in different hospitals like the Lady 
Hardinge Hospital and the Safdarjang Hospi- 

_ tal in New Delhi, also in Mysore and Madras and some 
other agencies have made studies in abortion clinics 
where these illegal abortion have been conducted by 
qualified medical men and women and it was found 
that 87 per cent of women who seek induced 
abortion are married women who are mothers of 
more than one, two or three children. Therefore the 
idea that  abortion is  only conducted on un- 

married women or only a widow seeks abortion is 
not a very correct one. The majority of abortions take 
place in married women and so what was the state of 
affairs ? If we come to the figures, they are colossal. 
It will be found that for every 73 live births, 
according to the studies, 25 abortions take place. Of 
them 15 are induced and the rest are natural because 
abortions can take place naturally out of medical 
reasons also. There are so many women who suffer 
from repeated abortions due to medical defects. The 
number of abortions per year will be 6.5 millions 
which is a very big figure. Out of it 2.6 millions 
would be natural and the rest induced. Who was 
doing these induced abortions till today ? Large 
numbers of abortions take place every day and most 
of the people who want to have it are led to quacks, 
unqualified women who do not have the knowledge 
of anatomy, or physiology, who do not know what to 
do because it is a very delicate operation, at the same 
time it appears to be a simple operation and the Dais 
and others who have no scientific knowledge do this 
operation for secrecy because married women also 
do not want it to be known that they are seeking 
abortions for reasons of the low of the land. The 
quacks commit blunders and endanger the life of the 
woman who is seeking the operation. That gives rise 
to high maternal mortality and high maternal 
morbidity which means that women who have had 
these operations they suffer from different diseases, 
making their lives chronically sick and a happy 
family is no more a happy one because when the 
mother is sick, the children cannot be taken care of 
and the household suffers and the whole family 
suffers from the illhealth of the mother. About the 
high death rate, those who have come in touch with 
the hospital out-patient wards the inpatient wards 
will bear me out and even the visitors to the 
maternity sections of the hospitals would know in 
what state of affairs a mother comes. They are 
generally unconscious, they are suffering from deep 
anaemia and many of them cannot be saved because 
the infection that has been introduced into their 
bodies by these quacks and unqualified. Sir, I would 
refer to clause 3 (4) (a) of the Bill. It is made very 
clear that for a woman or a girl who is under 18 
years of age, who is minor the consent of the 
guardian is necessary. It may be father, or brother,  
or  mother or any- 
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[Dr. (Mrs.) Mangladevi Talwar] 
one but as far as the adult woman is concerned it 
says in clause 3 (4) (b) : 

"Save as otherwise provided in clause (a), 
no pregnancy shall be terminated except with the 
consent of the pregnant woman." 

So only her own consent is required. The pregnant 
woman is competent enough to give consent for 
abortion to be performed on her body and therefore 
this is a revolutionary Bill which I welcome. It gives 
the woman the status; it gives the woman the power 
of decision. They are the masters of their body and 
therefore a pregnant woman can give consent for this 
operation to be performed without even the consent 
of her husband or any other relative. There were 
some people who in the course of their evidence 
were of the opinion that even a girl under 18 years of 
age if pregnant must have the power or authority in 
law to give consent because as soon as she becomes 
mother to be that in itself gives her this authority. 
The Committee did not accept that. The other thing 
that has been done is that all the adjectives, all the 
words indicating the social status of the woman were 
taken away, words like unmarried girl, widow and so 
on. Only the words 'major' and 'minor' have been 
kept; whether one is under 18 or above 18, that alone 
mattered. So these two things are very important 
from this point of view. 

Then I would like to say a word about what 
Shrimati Pushpaben said. She said repeatedly that 
this Bill is for family planning. Indirectly this will 
have the effect of population control because when 
everything else fails and when pregnancy occurs, 
that pregnancy can be terminated according to this 
measure. But the primary object of this measure is 
not family planning, is not population control. For 
that purpose there are other things available. 

I would like to refer to clause 4 because there is a 
certain amount of confusion about that clause.  
Clause 4 says : 

"No termination of pregnancy shall be 
made in accordance with this Act at any place 
other than— 
(a) a  hospital  established    or maintained by 

Government, or 
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(b) a place for the time being approved for the 
purpose of this Act by Government." It may be a 
private clinic ; it may be any other clinic; if it has the 
requisite equipment, if it has the requisite qualified 
personnel and if it is approved by the Government 
there is no reason why this operation could not be 
done at any place other than a hospital. 1 may 
submit that there would not be enough hospitals to 
deal with the exigency that will arise after this 
measure is passed. Therefore, there are two points 
that I would like to draw your attention to and 
precautions that have to be taken in this regard. The 
services have to be organised because it is the 
experience in other countries that whenever a Bill of 
this type is enacted or passed there is a rush of 
patients into hospitals and other places, and unless 
you can provide the services for the women who 
seek these operations this Act will meet with 
disaster. We will not have enough beds, enough 
medical personnel, enough medical epuipment to 
deal with this necessity. The other thing is that you 
may approve a clinic or any other place where 
proper equipment and a qualified medica] 
practitioner is there who is trained to do this work ; 
but, Sir, there should be the services of a specialist 
available at a short call, in a short time, because 
there are very great and dangerous complications 
which may arise during the operation. Unless we can 
deal with them we will lose the patient and at the 
same time we will lose our reputation. There might 
be severe bleeding, there might be so many other 
complications. Therefore, there should be a mobile 
team equipped with all the necessary things, blood 
bank and other things and specialist services, who 
can operate, who can open the abdomen and do the 
major operation if need arises. 

With these words, I support the Bill again. 

 
SHRI   A.   P.   CHATTERJEE:   Are  you opposing 
the Bill ? 
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[Shri M. V. Bhadram] 
Sir, this is a piece of legislation which, in a way, 

is a very drastic legislation. But, unfortunately our 
country has not reached that stage when the 
Government will be undertaking all the 
responsibility for all the children and all the people. 
So the responsibility is still left to the individual 
family to bring up the children and educate them. 
Under the conditions in which we are living today, 
we cannot hope to have a measure like this which, I 
hope, is only a temporary one. Otherwise the 
Government should take the responsibility to bring 
up every child. Even according to our old customs, 
when a woman becomes pregnant, it is the property 
of the entire society and it is not the property of the 
individual woman or the parents. Sir, here I was 
carefully listenting to Varmaji and I was amused to 
hear certain things from him. He was quoting from 
our old things. Perhaps he has forgotten certain 
aspects of our Puranas. If we go to the days of the 
MUhabharata, we find the birth of Pandu and 
Drudirashtra is not by father. Satyavati could not 
find a successor to the throne and the social laws in 
those days permitted women, if they could not get 
children by their husbands, to get children by some 
body else and so let us not be deceived by slogans 
and other things. Even Kunti, when she was 
unmarried, got her son. Kama. Therefore, Sir, let us 
not go by what was happening a thousand years ago. 
Society now is advancing and society will have rules 
and regulations from time to time and if we forget 
this basic fact, then we lose ourselves and we lend 
ourselves to orthodoxy and we oppose everything 
that if new.   I do not subscribe to that idea. 

Sir, coming to the main aspect of the problem! 
that is, the legislation, it legalises abortion in Certain 
cases. The explanation given in Clause 3—"Mental 
Health"— says that "if it is injurious to mental 
health"', termination of pregnancy is allowed. Sir, I 
do not know how the Bill will give full satisfaction 
to that aspect. If an unmarried girl of 17 
unfortunately becomes pregnant and she has to get 
the consent of her father or guardian to get the 
pregnancy terminated, firstly she will get slaps from 
her father and after being abused she will be taken to 
the doctor. The second aspect is that when she goes 
to a general hospital, it cannot be kept a secret and 
everybody will come to know 

that this poor girl got her pregnancy illegitimately 
and everyone will look down upon her. So the Bill 
does not give the termination of pregnancy secrecy 
when unfortunately girls or women get pregnant. 
How does the Bill give protection to those people ? 
If it is a general hospital, certainly it will become a 
public affair and naturally the girl or woman has to 
go to a private nursing home where the doctors will 
heavily charge. Then what happens to the common 
girls or the middle-class girls ? Now plenty of these 
girls are coming for employment. So in all these 
cases how does this Bill protect them or give help to 
those people ? Therefore, I find that the Bill does not 
give any such  thing. 

The second thing Is that even in cases where the 
husband and wife agree to have devices of birth 
control or family planning, if the device fails, there 
also the first target will be the woman because the 
husband begins to suspect her chastity. The husband 
does not immediately get the conclusion that the 
device failed. So it does not mean that this is 
encouraging illegal things. 

I would like to ask those friends who argue in 
that way one thing. Some time ago we had no law 
which gave the right to women to divorce. Now 
there is a law. It does not mean that every house-
wife is divorcing her husband. No. How many cases 
do we find in India where women are going to the 
court and get divorce ? Very few. The percentage is 
very low. Similarly, now the law gives the right to 
certain types of women or girls to get their 
pregnancy terminated. It does not mean that it will 
encourage all illegal things ; unmarried girls will go 
into all these things. I do not agree with that line of 
thinking. It is only for certain cases of unfortunate 
girls and women where they get pregnancy. 

In the socialist countries, there is no illegitimate 
child. Every child, even if the girl is unmarried, is a 
legal child in the socialist countries. There the 
society takes care of the child. But here, 
unfortunately, we have not reached that stage. It 
should be a temporary measure to permit these 
people to have the pregnancy terminated. The hon. 
Minister will take care to see that secrecy is 
maintained, 
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and in the case of unmarried girls or people who 
want to keep it a secret, that secrecy should be 
maintained. 

With these remarks, I would like to congratulate 
the hon. Minister who has so ably presented his 
case. 

Thank you. 

THE VICE-CHAIRMAN  (SHRI AKBAR ALI 
KHAN) :  Mr. Chatterjee... {Interruption) 

SHRI A. P. CHATTERJEE : Sir, I cannot really 
congratulate the young Minister, for the very first 
Bill he brings forward in the Parliament is the 
Termination of Pregnancy Bill. But, in any way, 
man cannot be a chooser quite often. 

Having said this, I must say that I expected better 
things from Prof. Chattopadhyaya. After all, looking 
at this Bill, I find—and I have to say regretfully and 
ruefully—that it is a still man's world in which 
women are still faring very badly... 

AN HON. MEMBER : They have not even been 
consulted. 

SHRI A. P. CHATTERJEE : I must say that this 
Bill—whatever platitudes they may bring in,—really 
does not touch the essence of the problem at all, and 
in certain cases it makes things even worse. Sir, I do 
not know why actually Clause 3 has been in that 
fashion apologetically hedged by all kinds of things, 
which make me feel that perhaps the person who was 
in charge of making this Bill or drafting this Bill, 
perhaps the Minister himself, was in two minds as to 
whether this Bill should be brought or not. Now, Sir, 
when you are in two minds about a thing, then the 
production is certainly bound to be absolutely 
different from what you intended it to be. It is 
certainly not after the desire or expectation of any 
section of the society and it will be a kind of legisla-
tion that will satisfy none but will frustrate many. I 
am submitting this that as far as this Bill is 
concerned, this won't solve the social problem, and 
the social problem is this that women are often the 
victims. 

Now Mr. Varma, who spoke eloquently before 
me, he quoted Sanskrit texts and all that, but he 
forgot that, when the ancient Hindu society said  that  
abortion was bad, at 

that time they really knew how to treasure the 
children.  We    know   that    in    those     times such 
a person as  Dronacharya became the Guru of the 
Pandvas though he vas not born legitimately.   And 
the great warrior Aswattama was not legitimately 
born at all.   I am not very much conversant with  
what happened in ancient  India,  but in  those days  
perhaps they knew how  to treasure  the children.   
Now, if the children are regarded as  treasures of the 
society, if we come to  that  position,  certainly we    
can   say    from    the     house-top    even, "No  
abortion.    The children should not be murdered or 
killed." We can say that when the children become a 
treasure.  But the difficulty is this that this is such a 
society where we cannot say that children are a 
treasure whether they are born out of illegitimate 
wedlock or out of illegitimate connections.   If that is 
so, if the the children cannot be treasured, then 
nobody has a right  to  bring  unwanted  children into 
the society.  The  point is  this that  if women become 
the victims, then there should  not be any hesitancy 
about it.   As to this Bill, I find that the entire Bill  is 
a hesitant Bill, a compromise with the devil, so to 
say.   It is a compromising Bill as  the  entire  Central 
Government is a kind of compromise, compromising 
with   capitalists   and   saying   that   they   are 
socialists—something like that.   It is  the same 
mentality which is here also, trying to say that this is 
a very progressive Bill, trying to  say to the people 
that  you are giving a lot to the women ; but really  
you  are  not  giving anything    to   the    women.    
What   is   this,   for example, that a pregnancy will 
be terminated only if there was grave injury  to her 
physical or mental  health.   Originally, the word 
grave was not there before   the word   injury ; it has 
been put in  by  the  Select  Committee.   Why should  
these  reservations  be  put    in ?  If a woman is the  
victim of an unholy conspiracy by men, and the men 
do get away, it is the woman who suffers.  And why 
should  not  the suffering woman be allowed  to  
terminate  the pregnancy on just  this  ground  that  "I 
have been the victim and  so  I  do   not  want   this 
child" ?  Why can't we say that she does not want this 
child and therefore she wants to have the pregnancy t 
erminated.   I  think  that that kind of moral courage 
should have been shown by the Minister  in  charge 
of the Bill, but I suppose, Sir, that he has nothing of 
the kind ; it is humming and haying.   It is put as 
"grave 
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[Shri A. P. Chattcrjee] 
injury to her physical or mental health." Then again, 
mental injury is defined only by two Explanations. 
Explanation I says, "if it has been caused by rape", 
and Explanation II says, "if the family planning 
device has failed", or something like that. Do these 
explanations cover all the possible cases ? Why 
should a woman be compelled to bear a child if she 
does not want to bear ? Has she not a volitional 
capacity ? Is she not an essential thing ? Ate we 
denying the volitional will which we so readily 
concede to man ? This Bill makes me feel that we 
are still living in the men's world, in the world of 
Manu. For example, where a man rapes a woman, he 
is not punished propeily, but the woman who was 
raped is held responsible, it is once again the world 
of Manu, of course with a dose of progressism—so 
called progressism. 

I do not understand why actually clause 4 is 
there. Clause 4 of this Bill is really again a clause 
which will put a premium on black-marketing of 
doctors'fees. Sir, it is said that the surgical 
operations can be done only in "a hospital 
established or maintained by Government" or "a 
place for the time being approved for the purpose of 
this Act by Government". That will create a number 
of problems and that will create conditions for 
blackmarketing and corruption by the doctors. A 
simple sentence like this could be there, e.g. 'as a 
doctor can treat any other person'. Say, for instance, 
I am suffering from meningitis, I can call a family 
doctor and get it cured. If the Minister is suffering 
from influenza, he does not need to go to Willingdon 
Hospital. He can call an ordinary doctor. The point 
is that you want to create things in such a fashion 
that the things are made terribly difficult. Then it 
gives rise to a condition in which corruption is 
caused and created, a condition in which certain 
doctors will earn fabulous fees and will fatten at the 
expense of poor victim-women. They will blackmail 
them and their guardians. Therefore, Sir, I am saying 
that this clause 4 really creates an obnoxious 
situation. I am, therefore, submitting that as far as 
this Bill is concerned, it may be withdrawn ; but not, 
of course, on the grounds that have been mentioned 
by Mr. Varma. They are quite peculiar grounds. Of 
course, I do not.... 

SHRI A. G. KULKARNI (Maharashtra) : What 
is the peculiar ground ? 

SHRI A. P. CHATTERJEE : The peculiar ground 
is the shastrik ground. Well, that is not valid in the 
modern society. Shastrik grounds are not at all 
relevant in the modern society in which women 
suffer and the men do not suffer. 

SHRI MAN SINGH VARMA : On a point of 
order, Sir. 

 
SHRI A. P. CHATTERJEE : Sir, let us not talk about 
Manu. The law of Manu is prevailing in the United 
States of America. There, if a white man rapes a 
negro woman, then there is nothing. But if a negro 
rapes a white woman, then he is electrocuted. Manu 
also says if a Brahmin rapes a non-Brahmin woman, 
there is nothing, but if a non-Brahmin rapes a 
Brahmin woman, then he is punished. 

HON. MEMBERS : No, no, that is not correct. 

SHRI A. P. CHATTERJEE : I have some 
knowledge of Manu and, as far as Manu is 
concerned, it a disgrace to quote him, parti-5 p. M. 
cularly looking to the present modern society. I am 
stating this. Manu's laws he is quoting. Mr. Niranjan 
Varma may be living under the laws of Manu but 
the laws of Manu, I should say, if he quotes the laws 
of Manu, he is quoting the most reactionary laws 
that mankind has known.   That is what I say. 
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As far as this Bill is concerned, the Minister who 
pilots this Bill, is a young man with forward-looking 
ideas. I think when he has come to this Ministry, 
perhaps he will be a little Cabinet-crippled—I have 
no doubt about it but still he is a young person with 
a forward-looking outlook. To this young Minister 
with forward-looking outlook, I will says this. Let 
this Bill be a straight forward Bill. Let this Bill be 
such a measure that the woman be given a proper 
place in the society. Let this Bill provide that a man 
who does not want to bear a baby, will not be 
compelled to bear that baby. That should be 
possible. A woman who does not want to have a 
baby or rear a baby 

should not be compelled to bear a baby or rear a 
baby. That should be the attitude. If that is not the 
attitude that you bring to bear on the social problems 
of this society, then this kind of Bill will only make 
the conditions worse and will only make things 
worse. It will not improve matters. 

THE VICE-CHAIRMAN (SHRI AKBAR ALI 
KHAN) : The House stands adjourned till 11 A. M. 
tomorrow. 

The House then adjourned at two minutes 
past five of the clock till eleven of the clock 
on Thursday, the 27th May, 1971. 


